D I N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NQO(S).2937 OF 2011

JEET SI NGH APPELLANT( S)
VERSUS

NATI ONAL | NSURANCE CO LTD. & ORS. RESPONDENT( S)
W TH

ClVIL APPEAL NO(S).2938 OF 2011

JEET SI NGH APPELLANT( S)
VERSUS
NATI ONAL | NSURANCE CO. LTD. & ORS. RESPONDENT( S)
ORDER
1. We have heard | earned counsel appearing for the

parties to the lis.
2. Havi ng gone through the records of the appeal s,
we do not find any good reason to interfere with the
j udgnent (s) and order(s) passed by the High Court.
3. Accordingly, the civil appeals are di sm ssed.
............. ail.
(H L. DATTU)
Signature Not Verified
Digitally signed by

NEETU KHAJURI A
Dat e: 2015.10. 10

15:23: 45 | ST
Reason:
............... J.
(ARUN M SHRA)
NEW DELHI ,
SEPTEMBER 30, 2015.
| TEM NO. 47 COURT NO. 1 SECTI ON X V
SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS
Cvil Appeal No(s). 2937/2011
JEET SI NGH Appel | ant (s)
VERSUS
NATI ONAL | NSURANCE CO. LTD. & ORS. Respondent ( s)
W TH

C. A. No. 2938/2011
(Wth InterimRelief and Ofice Report)

Date : 30/09/2015 These appeal s were call ed
on for hearing today.



CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR, JUSTI CE ARUN M SHRA

For Appellant(s) Ms. Tanuj Bagga Sharnma, Adv.
For M. Rajinder Mathur, Adv.

For Respondent (s) M . Parmanand Gaur, Adv.
Ms. Apurva Upnanyu, Adv.

M. S. Gowt hanan, Adv.
UPON hearing the counsel the Court nmade the follow ng
ORDER

The appeals are disnissed in terns of

the signed order.
In Vi ew of t he above, pendi ng

application(s), if any, stand di sposed of.

(Neetu Khaj uri a) (Vinod Kul vi)

Sr.P. A Assi stant Regi strar

(Signed order is placed on the file.)



